- ORISSA HIGH COURT, CUTTACK

NOTIFICATION

o A4 30.08.0%

X-1/2007

In continuation to notification No.291 dt.22.5.2007, | am to enclose
herewith the copy of Orissa Gazette No.22 dt.1.6.2007 wherein amended
provisions of Rule-1 of Chapter-lll, Rule-2 of Chapter-VI, Rule-1 of Chapter-XV,
Rule-5 of Chapter-XVIll, Rule-16 of Chapter-XXV, Rule-8 of Chapter-XXV-A of
Orissa High Court Rules, Vol.-1, 1948 (4™ Edition, 1983) have been published for
regulating the business of the Court in accordance with the amended provisions.

BY ORDER OF THE COURT

KN?M\W

REGISTRAR (I & E)

Memo No. 54 (‘[‘Zi(c?\:i Dt.3 (- 0%. (j)?,z
Copy forwarded to

Registrar General

Registrar (Judicial)

Special Officer (Admn.)

Special Officer (S.C.)

Deputy Registrar (J & E)

Deputy Registrar (A & P)

Addl. Deputy Registrar (J & E)

Asst. Registrar (Admn.)

Asst. Registrar (Estt.)

10. Establishment Officer

11. Stamp Reporter

12. Addl. Stamp Reporter (4)

13. Principal Secretary to Hon'’ble the Chief Justice

14. All Secretary/P.A to Hon'ble Judges of the Court

15. All Superintendents of the Court

16. System Analyst, NIC/Computer Section to published in the Orissa High
Court Website. ,;ﬂ\:\

17. Court Officer g

for information and necessary action.
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Special Offtcé'r (Spl. Cell)
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Copy forwarded to

All District & Sessions Judges of the State.

All Chief Judicial Magistrates of the State.

Member, Disciplinary Proceedings Tribunal, Orissa, Bhubaneswar
Presiding Officer, State Education Tribunal, Orissa, Bhubaneswar
Director of Public Prosecution, Orissa, Bhubaneswar

Chairman, State Administrative Tribunal, Orissa, Bhubaneswar
Commissioner, Hindu Religious Endowments, Orissa, Bhubaneswar
2" M.A.C.T. (S.D.), Berhampur

2" M.A.C.T. (N.D.), Sambalpur

. Chairman, Sales Tax Tribunal, Orissa, Cuttack

. Member-Secretary, Orissa State Legal Services Authority, Cuttack

. Member, State Transport Appellate Tribunal, Cuttack

. Legal Advisor, Orissa Forest Corporation Ltd., Bhubaneswar

. Additional Registrar, Railway Claims Tribunal, Bhubaneswar

. Law Officer, Office of the Principal, Chief Conservator of Forest, Orissa,

Bhubaneswar.

. Secretary, Orissa High Court Bar Association, High Court Building,

Cuttack.

. Advocate General, Orissa High Court Building, Cuttack.

for information and necessary action.

\‘\\\;\‘ (_(:’)C' N,
Special Officer (Spl. Cell)

Memo Net 196 (4] medd-OK: ge
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Copy forwarded to

Principal Secretary to Govt. of Orissa, Home Deptt., Bhubaneswar
Principal Secretary to Govt. of Orissa, Law Deptt., Bhubaneswar
Legal Remembrancer, Law Department, Bhubaneswar
Presiding Officer, Industrial Tribunal, Orissa, Bhubanesw:?r-_.- h

for information and necessary action. i ) :/ <
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Special Officer (Spl. Cell)
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1%

Rule 1, Page-3

Rule 1 (i), Page-3

Rule 2, Page-8

ADDENDA AND CORRIGENDA TO THE RULES OF

THE HIGH COURT OF ORISSA, 1948
~(4TH EDITION, 1983)
~ VOLUME |
No.75

Insert the following as Clause (xii) to Clause (i) and renumber the existing : |

Clause (xii) as Clause (xxiii) of Rule 1, at Page-3 of Chapter Il of Onssa
ngh Court Rules, Volume 1,1948 (4th Edition, 1983).

(xii) Transfer Apphcatlons

(xiii) Criminal Appea!s Govemment Appeats Misc. Appeals and Jail '

Criminal Appeals
(xiQ) C_rlmmal Revisions
(xv) Applications for bail or Anti’cieatery eaii matters
(va) Petitio.ns arising out of Civil Revieions

(xvii) Petitions arising out of Section 24 C. P. C.

(xviii) Petitions arising outof F.A. 0.

(xix) Petitions arising outof M. S. A.

() Petitions arising out of M. A. C. A

- (xxi) Petitions arising out of Suit

(xxii) Petitions arisi_ng out of Major Minerals and Minor Minerals.
No.76

Subsﬁtute the word and figure “Rs. 25 lakhs” for the word and figure

“Rs. 2 lakhs” occurring in Rule 1 (i), Chapter IlI, Part |, at Page-3, as

incorporated vide Correction Slip No. 62.
No.-??_

Insert the following as Clause (iii) below Clause (ii) of Rule 2 of Chapter

VI, Part Il, at Page-8 of Orissa High Court Rules, Volume |, 1948

(4th Edition, 1983).

“2 (iii) If any other appli'cation for similar or identical reflief basing on the

same subject matter being filed by the applicant, his or her authorised

agent or any other person involved with him/her in the matter is pendmg in

or disposed of by the Court”.

N. B.—The. above amendment shall come into force with effect frorn the date of publrcatton in the

Orissa Gazette.
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Rule 1, Page-31

Rule 5 (2), Page-39

Rule 16, Page-66

No. 78

}'nsen‘ the following as Clause (xiv) to Clause' (xx) below Clause (xiii) of
Rule 1, at page-31 of Chapter XV of Orissa High Court Rules, Volume |,
1948.

(xiv) Writ petitions arising out of M.V. Taxation ActRules

(xv) - Writ petitions arising out of Gram Panchayat Act and and l;"anchayat
Samiti Act. -

(xvi) Writ petitions arising out of Indira Awas Yojana

(xvii) Writ petitions arising out of Hindu Religious and Endowment Act
(xviii) Writ petitions arising out of Academic matters
(xix) Writ petitions arising out of E. S. I. Act

(xx) Writ petitions arising out of Electricity Act.
No. 79

Insert the following as sub-rules (2) & (3) and renumber the sub-rule (2)
as sub-rule (4) of Rule 5 of the Chapter XVIlI, at Page-39 of the Rules of
the High Court of Orissa, Volume |, 1948.

(2) “Every petition for relief on criminal matters shall contain a declaration
supported by an affidavit of the applicant himself or his authorised agent
stating if, any other application either u/s. 438 or 439 Cr.P.C. or u/s. 482
Cr.P.C. or Criminal Revision or a Writ Petition (Crl.) concerning the same
case of the Court below is pending or has been disposed of by the High
Court or any other Court upon such petition being filed either by the applicant
or by any party to such proceeding including the accused involved in the
case with result thereof if such case is disposed of”.

(3) “For the purpose of making the declaration as provided in sub-rule (2}
above, the applicant or his agent may on furnishing the P.S./G.R. Case
No. obtain relevant information from the Computer Section of the High
Court by making an application to the Deputy Registrar (Judicial) of the
Court on payment of a fee of Rs. 5 in shape of Court Fees and where any
such application is made, the requisite information shall be supplied to
the applicant”.

L]

No. 80

Insert the following as Rule 16, Chapter XXV, at Page-66 of the Orissa
High Court Rules, Volume |, 1948 (4th Edition, 1983), below the existing
Rule 15 as inserted vide Correction Slip No. 70.

N. B.—The above amendment shall come into force with effect from the date of publication in the

Orissa Gazette.






